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BEFORE THE HOI|'BLE ITATIONAL GREEN TRIBIII{ALPRINCIPAL
BENCII, NEW DELIII

Execution Application No. 26 of 2025 in O.A. No. 351 of 2019.

II{ TIIE CASE OF

Rqia Muzaffar Bhat

Versus

Union Tcrrltory of Jammu & Keshmir & Or:

(Applicant)

.............(Respondents)

IN THE MATTER OF:-Reply/reiponce on behalf of Reepondent lYo.l aad
3 Unlon Territory of J&K to the additlonal
Affidevit dated: 26.O8.20.25 fllcd. by the applicant
in the above titled executlon appHcetlon,

May it please your Lordship:-

The answering respondents most rcspcctfully subrlt thc point
vire reply as under.

That the above titled execution application is pending disposal before
the Hon'ble National Green Tribunal Principal Bench, New Delhi since
2025.

That the contents of Point one pertains to the matters of record and, to
that extent, require no specific rep1y. It is respectfully submitted that
the Respondent Department remains fully compliant with the orders
and directions passed by this Hon'ble Tribunal from time to time.

That the contents of para/point two pertains to the allegation that no
steps have been tal<en despite service of notices is categorically denied.
It is respectfully submitted that no desigrrated dumping site exists
within the demarcated boundaries of Holerser Wetland or Kranchoo-
ChaadharaWctland. There is also no legary waste dumping site within
the notified wetland areas under the jurisdiction of the Department of
Wildlife Protection. The allegations Ere not based on facts, therefore
denied.

That it is further submitted that certain habitations exist around the
peripheral zones of the wetlands. In isolated instances, minor littering
along outer fringes has been noticed. Such instances are promptly
addressed through periodic clearance drives. Notices are served
wherever required, and strengthened patrolling mechanisms have
significanfly improved compliance and deterrence.

Reply to Point Threc

That the allegations made by the applicant that Rs. 46.70 Crores have
already been released in favour of the Wetlands Division is factually
incorrect and misleading. As clarified in the earlier affidavit liled before
this Hon'ble Tribunal, there has been no lump-sum release of funds.
During the last four financial years, a cumulative amount of Rs. 11.65
Crores has been released in phased manner under approved financial
heads. Funds are released strictly on the basis of Annual Plans of
Operation and subject to administrative and frnancial approvals
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Reply to Polnt Three li) - Demarcation and Boundar5r Measures

6 That it is firrther respectfuIly submitted that demarcation of the
weflands has already been conducted. KML files and digitaf
demarcation records are available with the Department. However,
certain localized disputes have been raised by individuals contesting
portions of the demarcation. In this regard, the Divisional
Administration has taken cognizance, and the Additional
Commissioner Kashmir has constituted a Committee under the
Chairmanship of Deputy Commissioner Budgam to examine and
resolve the issues in consultation with stakeholders.

That as rega-rds boundary strengthening, approximately 2,500 running
feet (RFT) of chain-link fencing has been newly constructed, and
nearly 35O RFT has been upgraded or repaired to reinforce boundary
protection.

With regard to the floating solid waste trash barrier, it is clarified that
the structure is flexible and desigred to intercept floating waste during
normal flow conditions. During periods of excessive water thrust and
rising water levels, temporar5z dislocation of hinges may occur. Such
instances are immediately recti{ied. The allegation that the structure
has been permanently damaged is baseless and unsupported by
factual verification. The reply received from PCCF Wildlife (Chief Wild
life Warden) Vide No. WLP/l*gaJl2O26l32 dated: 25.03.2026 is
enclosed herewith and marked as Aanerure R-I

Rcply to Poiat Thrce (iif - Wular l"ake

8. That it is respectfully submitted that matters pertaining to Wular Lake
fall within the jurisdiction of the Wular Conservation and Management
Authority (WUCMA). The earlier solid waste dumping site at Zal,
Bandipora which was located within the Wular lake bounda4r has
been permanently closed. The said site has been cleared and restored
and no further dumping is taking place at that location. Presently the
solid waste disposal is being carried out at a site located at Bandipora
Bund side comprising 35 kanals of land allocated by the District
administration. The said site is also Zalwan but is situated
approximately 1,65O feet ( about 503 meters) from the demarked
boundary of Wular and lies out -side both the notified wetland
boundary and its/zone of influence, thereby ensuring compliance with
the wetlands ( Conservation and Management) Rules, 2017 Wetlands
Division does not exercise direct administrative control over Wular
Lake. It is further submitted that no illegal dumping is permitted

" within notified wetland boundaries of the wetlands. Copy of the
communication received Wular Conservation and Martagement
Authority Kashmir vide No.PC/CAT/WVCMAl2025-2612166-69
dated: 12.02.2026 is enclosed herewith and marked as Anncxute- R-II

Reply to Polnt Three (iitf - Kranchoo - Chandhera Wetland

The allegation that illegal road construction has taken place within the
wetland for transportation of soil from illegal mining is categorically
denied. No new road has been constructed or permitted within the
demarcated wetland boundary under the jurisdiction of the
Department. The track shown in photographs is an old track predating

2
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tJ:e Department's takeover of the wefland land in 2013 and lies outside
demarcation limits of wetland.

That in reply to the contents of the aforesaid additional affidavit it is
respectfully submitted that the majority of the assertions made in said
Affidavit is either based on incomplete appreciation of facts or are
factually incorrect. The Respondent Department has been consistenfly
undertaking conservation, restoration, monitoring, and compliance
measures in accordance with statutory mandate and judicial
directions.

That it is respectfully submitted that the allegations made in the said
Additional Affidavit do not disclose any willful non-compliance on the
part of the respondents. Therefore the contents are vehemenfly denied
and the said execution application deserves to be disposed of.

Photographic evidences:

10.

I,I

Parinfrpora Soibugh Rd, Srinagar. Haji Bagh. 193401-
**

mt;l;rIr ;

\

a

"'

rgru|lQt

f;rrr.

E

E
GTili:EI'EfIil:T

GPS Mop

Latitude
34.O95861666666664'
Local O3:L6:35 PM
GMT O9:46:35 AM

Longitude
74.7L586833333335"
Altitude L584 meters
Monday, L6.O2.2O26

&{\.u i

b\(
ge

maro L t.

3

i,A/ -.r--{l.Ilflil rlg -Dutr.,lil4&t
rlrl

d

L

Et

L'

-{h+u .c'1 ces Mop
# -='

Gul Colony, Sector 9, Imerabad Zainakote, opposite Police Station Shaltang, Srinagar,
r 190012

Latitude
34.10930666666666"
Local 12:23:01 PM
GMT O6:53:01 AM

Longitude
74.7L8795"
Altitude 1584 meters
Monday, 23.02.2026

895



Latitude: 34,096087
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An aflldevit in support of thls reply/response ls encloscd herewlth.

It is therefore, humbly prayed tJlat the reply on behalf of respondent
No. I and 3 Union Territory of J&K to the additional alfidavit dated
26.08.2025 frled by the applicant in the above titled execution application
may kindly be taken on record and disposed of the same.

Respon
Union Territory of

f

Through Counsel

Dated 08 .04.2026

Gautarr Singh Advocatc
Chamber IYo, 7L, Supremc
Court Compound,
Supreme Court of India
Contact No. 99?0\797o,6.
Emall@gautancinghh. coa
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Execution Appiication No. 26 of 2025 in O.A. No. 35t 12019

IN THE CASE OF:

Raja Muzaffar Bhat ....APPLICANT/PETITIONER

VS

UT of Jammu & Kashmir & Ors. ......RESPONDENTS

IN THE MATTER OF: AFFIDAVIT IN SUPPORT OF ACCOMPAITYING
RTPLY/RESPONSE.

I, Raj Kumar age 49 years S/o Shri Balkrishan presently posted as Under

Secretary to the Government, Forest, Ecolory & Environment Department,

UT of Jammu & Kashmir hereby solemnly aflirm and declare as under

That I am presently posted as Under Secretary to the Government,

Forest, Ecologr & Environment Department, UT of Jammu & Kashmir

and is well conversant with the facts and circumstances of the present

'casq and is thus competent and duly authorized to depose the same on

- i.l\e{resent affrdavit.

,,j?/.-Hi I have sone through the contents of the accompanying

-,/,qgfy/response.
- 'i dtr"t all statements of facts made by the deponent are true to my

personal knowledge and all the statements of law are correct according to

the information received by me from Department and I believe the same

to be true.

That the contents of the accompanyrng application may kindly be read as

part of the present affidavit as the same are not being repeated herein for

the sake of brevity and to avoid proliity.

Verified at Jammu on this Lo+t th Day of April,2026.

1

o
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yo>4
JAilMU

14 I

AF[

DEPONENT

e)

DEPONENT

(

\
1

q 2

VERIFICATION:.

I, the above-named deponent do hereby verify that the contents of the above

aflidavit from Para 1 to 4 are true and correct to the best of my knowledge and

belief and nothing material has been concealed herein.
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The Commissioner / Secretary to Government

Forest, Ecology and Environment Department

Civil Secretariat J&K

No: WLP/Legall2A26l32

CHIEF WILDLIFE WARDEN

JAMMU & KASHMIR
OF FORESTS (wrLDLlFE)/

Date: 25"03.2A26

Subject:

Madam

Kindtyrefertothesubjectcitedabove,inthisregard,lamdirectedto

enclose a copy of draft parawise counter reply in the above titled case for your

kindperusalandnecessaryaction.Thecaseisnowlistedforhearingon
lg.05.2026intheHon,bleCourtofNationalGreenTribunal(NGT).

Yours faithfullY,

Encl: as above (Rashid

SubmissionofparawisecounterreplyonbehalfofResPondentNo'
land3totheAdditionalAffidavitdated26.os.2o25filedbythe
applicant in the case "E'A' No' 2612025 in O'A' No' 35112019 titled

RajaMuzaffarBhatVsStateofJammuandKashrnirandothers',.

r- ,RegionalWildlife
Y Headquarters J&K

fl
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BEFORE THE HOT{'BLE T{ATIOI{AL GREEN TRIBUITALPRIITCIPAI

BEITCH, T{EW DELHI
l',xccul itrrt A;;plit alion No. )b ol )O).5

IN THE CASE OF

Rqia [uzeffar Bhrt

Verrur

irr
Original Applicalion No.35l of 2019

lApplicaat)

flnion Tcrrltory of J.EEu & Kathmir & orr. (Rclpoadeatr!

IN THE MATTER OF:- Rcply/relPoEte olr behdf of Rcrpoadeat IYo,1
grd 3 Unlon Tcrrltory of J&I( to tbe addttt'oael
Affldavit datcd: 26.OA,2n25 Slcd by thc
aPPllcant in thc abovc tttlcd Gpcutlo!
appllcetion.

May lt plcuc your Lordrhip:-

The as.rcrlag rcrPoudcatr mort rcrpcctftr[y ruboit tho polat

rlrc rcply ar undcr.

1 That thc above tjtle<t execution application is pending disposal before

the Honble National Grcen Tribund Principal Bench, New Delhi since

2025.

2 That the contents of Point One pertains to the uutters of record and,
to that e\tent, require no specilic reply. It is resPectfully submitted
that the Respondent DcpartEent remains fully compliant with the
orders and directions passed by this Honble Tribunal from tine to
dme.

That the conrenrs of para/point two pertains to the allegation that no
steps havc been taken despite service of notices is categorically
dcnied. It is respcctfully submitted that no designated dumping site
exists u'ithin the demarcated boundaries of Eolcrar tf,ctlend or
Knochoo-Che.odhrn Wctlasd. There is also no legacy *'aste
dumping site wilhin the notified wctland areas undcr the jurisdiction
of the Department of Wildlife Protcction. The allegations are not based
on facts, rhcreforc denied.

'l hat it is funher submirred that certain habitations exist around the
pcliphcral zlnes of tht' wetlnnds. In isolated instances, minor littering
;,lr,ng outr.r lringes has been noticetl. Su(:h instances ar.(! pronlpth,
adrlrcsscd througli periodic t.lear.an<.t dfir'es. Notices art, serverl
',riit..rcver rcquircd, .rnd slrength(ne(l patrolling rnechrurisnrs lrt[,e
signifir'antly inrPrQvcrl (.otrl)lial)c(. an(l (lelrrr(ncr.

')

@
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Rcply to Point Thrcc

That the allegations made [n, the applicanr that Rs. 46.70 Crores have
alreadv becn rclcased in lavour of rhe Wctlands Division is incorrectard misleading' As crarified in the earlier ajlidalit filed bcfore thist'lontle'l'ribunal, there has been no lump-sum release of funds.
During the last four linancial r.ear-s, a cumulatit e a&ount of Rs. 1 1 .65
Crores has been relrased in phascd marurer undcr approved furancial
heads. Funds arc rcleascd stricth. on the basis of Annual plans of
Operatiorr and subject to administrative and financial approva.ls

Rcply to Poiot Tbrcc (tl - IrcE.rcrttoa and Eouadcy Ucrrurcr
Thar it is furthcr rcspectfully submittcd that demarcation of the
\\etlands has a.lrcad,v been conducted. KML liles and digital
dcmarcatiotr records arc available with thc Department. However,
certain localized disputes have bcen raised by individuals contesting
portions of thc demarcation. In this regard, the Divisional
Administration has taken cogniz.ance, and the Additional
Commissioner Kashmir has constituted a Committee under the
Chairmanship of Depu!' Commissioner Budgam to examine and
resolve thc issues in consultation lrith staleholders.

That as regalds boundar-r' strengthening, approciEatcly 2,500
running feet (RFT) of chajn-iink fencing has been newly constructcd,
and ncarly 350 RFT has been upgraded or repajred to reinforce
boundary protection.

With rcgard to the floating solid wastc trash barrier, it is clarified that
the structure is fle:cible and designed to intercept 0oating waste

during normal flow conditions. During periods of cxccssivc rvater

thmst and rising water lel?ls, temporar)' dislocation of hinges may

occur. Such instances are immediately rectified. Thc allcgation tltat

the structure has been permanently damaged is baseless and

unsupponed by factual verification'

Rcply to Poiat fbroc liif - gulrr Lrtc

7 That it is respecfu llv submined that Eatters pertaining to Wular lake

fall within the jurisdiction of the Wular Consen'adon and Management

Authority (WUCMA). The earlier solid waste duEping site at zal,

Bandipora which rvas located within the wular lake boundarY has

been permanen tly closed. The said site has been cleared and restored

and no further dumP ing is taking Place at that location. Presentlv the

solid wastc disposai is being carried out at a site located at BandiPora

Bund side compnslng 35 kanals of land allocated by the District

administratiou. The said site is a.lso Zalwan but is situated

approximately I ,650 l'eet (about 503 meters) Aom the demarked
.side both the notified wedand

o

6

\

houndary of Wular and lies out
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Pbotogrephlc cvldcaccr:
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@

l)(rult(lrlt'\ rrrrrl ils/.rotrc ol itrllttctttr', llrctclrV ctlsrtritlll ('ompli'tn( c wilh

llrc rr.cllrutrls {(\)lrscl.r'trl ioll rrtttl M ItttttlStttt cttt ) lltrk's' 2017 Welllrrrrls

l)iVisiorr (l()cs tl()l cxcrcisc rlirct'l ,lrltrri rrist rni ive e.)r:lrol over Wtllar

l;rlic. ll is l\lrlhor strl)nrille(l thal no illtgal dumping is permillcd

$'ithin llotitic(l \l'etliultl hotttrtlttries of llrc rvetlnn(ls. Copy of lhe
('()rlllll u ni('ill i()rt t'cceivc(l Wtlltlr Conso'\'ttlioll an(l Mdnagcment

Arrtlrrrlill l(nslrntil vi<lc No. l'C/CA'l'/WUCMAI20')5-2612166-69
<larc<l: 12.02.2()2(r is ctr<'losctl hcrewith antl markcrl ,ls AlaGrrrc- R'
II

Rcpty to Polnt Thrcc (lllf - Kraachoo-Chrndhare Wcthad

'l'ht allcgatiotr thtrt illcgal load constfuction has taken place within

1hc \\('lland for traltsportalion o[ soil from illegal mining is

c:rtegodcalll denied, No nerv road has been constructed or permitted
'$ir hin the demarcated tvetland boundar-v under the jurisdiction of thc

l)cpartmcnt. '[he track shorvn in photographs is an old track
prcdalirrg the l)el)artment's takeover of thc wetland land in 2013 and

lies oulsidc demarcation limits of wetland.

Tlrat in repll' to the cotltcnts of tlle aforcsaid additional ajlidavit it is
respectfulh' submittcd that the majority of the assertions made in said

AJfidavit is either based on incomplete appreciation of facts or aJe

faclualll' incorrect. The Respondent Department has becn consistently

undcrta.liing conservation, restoration, monitoring, and coEpliance

measures in accordance \Yith statutory Eandate and judicial

direcdons.

That it is respectfully submitted that the allegations made in the said

Additional Allidavit do not disclose any willful non-comPliance on the

part of the respondents. Therefore, the contents are vehcnrenuy

ienied and the said execution application descwes to be disposed of'
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Aa allidavlt ia rupport of thir reply/rcrponsc ls enclorcd hcrerlth.

It is therefore, humbly prayed tl.at the reply on behalf of respondent

No.1 & 3 Union Territory of J&K to the additional allidavit dated 26.08.2025

filed by the applicant in the above titled execution application may kindly be

taken on record and disposed of the sarne at an earliest.
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Government of tammu & Ihshmir

0ffice of the wular conservation and Management fluthority llashmir
***!k**'rrk***

The Under SecretarY to Government'

Department of Forests, Ecology and Environment'

Civil Secretariat, J and K'

No. PCICAT/WUCMA/2o2s-261 21 66-69

subject: E.A. No.26l2025 in o.A. No'351/ZOrg titled Raja Muzaffar Bhat vs state of Jammu and Kashmir &

Ors'

Reference: Your office letter No: FsT.Litl82l2o25|7629435) dated: L9-L1.2o25.

with reference to the subject matter, kindly find herewith the response in respect ofSir

this authoritY as under:

Dated:- 12 -02-2026

It is resP ectfully submitted that, in compliance with the submissions made

before the Hon'ble National Green Tribunal in O.A. No. 35 Ll}Otg, the earlier

solid waste dumping site at Zalwan' Bandipora , which was located within the

Wula r Lake boundary, has been permanently closed. The said site has been

cleared and restored, and no further dumping is taking Place at that location

(photographs enclosed as Annexure-1)

It is further su bmitted that the Present BandiPo ra Bund side site at Zalwan is

an interim arrange ment also' The District Adm inistration has identified an

alternative site measurtng 20 kanals at Mader Kunan Kunan), BandiPora, for

establishment of a Perma nent Solid Waste Management facilitY. The Chief

icipal Council BandiPora, vide letter No'

Exec

as been earmarked for setting

utive Officer, Mun

BPRI G I 2025/3293-96 date
up a comp

t2.O8.2O25, has rePorted

rehensive Solid Wa

that the said site

MC/
d

ste Management

P lant. The develoPment of this facilitY requires substantial financial resources'

and reasonable time has been sought to oPerationalize a Permanent waste

managem ent sYstem at a location further awaY from the PeriPherY of Wular

attached Figure Il rnaP confirms the sPat ial location of the current

Subsequently,ascommunicatedbytheMunicipalCommitteeBandiporavide
letterNo.MC/Bpr/EsstllolLoot-05datedo4.o8.2o2o,solidwastedisposalis
presentlybeingcarriedoutatasitelocatedatBandiporaBundside,
comprising35kanalsoflandallocatedbytheDistrictAdministration.Thesaid
siteisalsoatzatwanbutissituatedapproximatelyl,650feet(about503
meters)fromthedemarcatedboundaryofWularLakeandliesoutsideboth
thenotifiedwetlandboundaryanditsbuffer/zoneofinfluence,thereby
ensuringcomptiancewiththeWetlands(ConservationandManagement)
Rules, 2Ot7 .

h

Lake. The

Wullar LakePoint No.6
it"'e dumPing of

municiPal solid

waste in the Wular

lake, which is a

Ramsar Site is still

continuing. No stePs

have been taken bY

the MuniciPal

Council BandiPora'

site relative to Wular Lake's boundaries (Annexure'll)

!
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Wular Conservation &

Yours faithfullY,

)

Kashmir

t"ol.t"atl,:; 
Executive Director, wurar conservation & Management Authority, Kashmir for favour of

information Please'

2, Member Secretary, J&K Pollution Control Committee for favour of information please.

3. Coordinator, Water Management' WUCMA for information'

.TheearlierdumpingsiteatZalwanwithinproximitytotheWular
boundary has been permanently closed and cleaned'

.ThecurrentwastedisposalarrangementatBandiporaBundsideinthe
samelocalityofZalwanislocatedapproximately503metersoutside
thenotifiedwetlandandbufferboundariesandiscompliantwith
aPPlicable wetland regulations'

.TheprocessofshiftingtoapermanentSolidWasteManagement
facility at Kunan, Bandipora, further away from Wular Lake' is

underwayincoordinationwiththeDistrictAdministration'

This demonstrates that no dumping presently takes place within the notified

wetlandboundaryofwularLake,andstepsarebeingtakentoestablisha
scientifically managed, permanent facility in accordance with environmental

norms

It is, therefore, clarifi ed that
!
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Annexure-1

Figure 1: Before and after images of Waste dumping

which stands relocated now'

site at Zalwan located within wular Lake boundary and

l
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nofthecurrentWastedumpingsiteatZalwanrelativetoWularLake'sboundaries

t

I rr

T
Annexure-l!

Figure 2: The spatial locatio

(in red).
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